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Present 	' Hon'ble Mr. D. Purka'astha, ud cial Member 

' 	Hon'ble Mr. .G.. Maigi, Ad4nistrative Membe 

Nisit I<r. Mkherjee 

S.E.

vs  

Railway 	: 

For the.Applicant : Mr,'M.M RO'chowdhuy, Advocate. 

For the Respondents1: None 	. 	 . 

Heard on : 25-11-99 	. 	 Date of Order : 251199 

. 	.. 	ORD E R 	. 

D. PURYAYSTHA. JM 	 . 

We. have gone through the pp1icato.n or restoretin 

of the O.A.366 of 1996 filed by the app1icant ftér setting aside 
the order of dimissa1 for default assed ob2 2,99. We are 

satisfied that there is 	 ccordingly, the 

order of dismissal dated .2.2.99 is ereby st aside and 

366 of 1996 is hereby 'restored forlearihg. Ma ter will care up 

for hearing' on 8.3.2000. AccordingJy, MA.13 0 1999 is, disosed 
of. 

G.. Maingi 	Pur ayastha ) 
Mernber(A) 	. 	. 	Mmb r(J 

DIN 


